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8Shrl Bell Ram Pas: Has any aurvey
been made in the State of Assam to
open out a new Railway Line at all?

Shri Alagesan:
say.

8Sbrl Beli Ram Das: Considering the
strategic position of the State, will it
be possible tor the Goverrment of
India to open out a new Railway Line
from Pandu to Garo Hills?

Shri Alagesan: It refers to a parti-
cular line. How far it will be econo-
mical and what priority it will get it
iz too early to say.

8hri C. R. Narasimban: Will the
programme for construction of new
lines involve the sacrifice of the reato-
ratlon programme of dismantled lines?

Sbri Alagesan: Restoration of dis-
mantled lines is very much in our
minds.

8hri Boll Ram Das: In view of the
fact that the Government of India has
agreed to sup&ly coal to Pakistan and
the fact that there are millions of tons
of coal available in Garo Hills, will it
not be a paying propositlon to open a
new Railway Line from Pandu to Garo
Hills to extract coals from Garo Hills?

It is too early to

Mr. Deputy-Speaker: These are by
way of suggestions.

8hrl Velayudhan: May I know whe-
ther the new line which is belng con-
structed in the Travancore-Cochin
State will be a metre gauge or a broad
gauge? If it is not a broad gauge, what
was the special reason for making it a
metre gauge?

Shri Alagesan: [ think it has not yet
been decided whether it should be
broad gauge or metre gauge.

%hrimati Renu Chakravartty: May I
rnow 1f there is any priority for elec-
trifying suburtan lines in the construc-
tion of new lines?

Shri Alagesan: I cannot give the
stage of priority for that.
very much interested in electrifying the
Calcutta suburban section.

Shrl B. 8. Murtby: May 1 know whe-
ther Government have come to any
decision as regards the gauge to be
used 1in future construction of Rail-
ways: whether it §s to be metre gauge
or broad gauge or narrow gauge?

Shrl Alagesan: No categorical reply
~atl he given to this question. It all «e-
pends upon the circumstances. the
area in which the line is constructed
and so on.
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8brl M. 8. Gorupadaswamy: May I
know whether, in certain areas where
famine conditions lgleu}utvailing, with
a view to provide work and em-
ployment to these people, Government
have drawn out any programme of new
line construction in Madras, }Mysore
and Rayalaseema?

8brl Alagesan: The Quilon-Ernaku-
lam line is a major instance in point.

ANGLOINDIAN RAILWAY SCHOOL
TEACHERS (PAY ScaALEs)

*981. Sbri Frapk Anthony: Will the
thlizlister of Rallways be pleased to
state :

(a) whether it 1s a fact that the
Raiiway Board had issued instructions
on the 5th February, 1852 to all the
Railways for the implementation . of
prescribed scales of pay for teachers in
Anglo-Indian railway schools ;

(b) it so, whether it is a fact ttat
this directive has not yet been imple-
mented on the Southern Rallway ;

(c) if the answer to part (b) above
be in the affirmative, what actlon
Government propose to take in the
matter . and

(d) whether the teachers will get
arrears of pay in respect of enhanced
scales and, if so. from what date?

The Deputy Mipister of Eallways
g'nd Trausport (Shri Alageman): (a)
es,

(b) and (c). On the Southern Rsii-
way the implementation of the pres-
cribed scales for Anglo-Indien Schools
has been completed In respect of all
Primary Schools. In respect of Mid-
dle Schools, however, the implementa-
tlon is still in progress. Some un-
avoidable delay was involved due to
reorganisation ;and redistribution of
charges of the teaching stafl comsmen-
surate with the new pay acales and to
reconcile certain anomalles arlelng out
of the implementation of the new pay
scales. The Railway Adminlatration
are doing their best to expedite mat-
ters and no special enqQuiry to this mat-
ter is called for.

(d) Yes. The staff concerned are eli-
glble for arrears of pay from lst Janu
ary 1947 or 16th Auguet 1947 accord-
ing to their option, except in the case
of such staff whose pay scales had ai-
ready been revised once before after
Ist January 1947 In the latter case
atrears, 1 any, will be paid from 5th
February 1952 the date of lssue of re-
vised pay scalea.

Shri Frank Anthony: May I know
when the revised scales were imple-
mented in respect of primary scheols?
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Sbrl Alagesen: It has been imple-
mented and the pay aheeta for arrears
of pay as from lst July 1947 are belng
%epare& This work is belng expedit-

Sbrl Frank Anthony: My question is
not answered. I wanted to know ex-
actly from when these revised scales
were applied to primary schools in the
Southern Reilway.

8brl Alagesan: This was applied
from 1st July 1947. The order was
{ssued on 5th February 1952 Back
pay and arrears are being workked
out. They will be getting them very
shortly,

Shrl Framk Anthony: May I know
whether the revised scales were intro-
duced for non-primary schools in other
Railways, auch as Central Rallway?

Shri Alsgesan: I do not have the
informestion at present.

Dr. Ram Subhbag Singh: May I know
whether the revised scales of pay are
applicable to other schools, which are
non-Anglo-Indian?

Mr. Deputy-Speaker: This question
refers to Anglo-Indlan schools.

Sbri Alageman: I may inform the
House that there 1s no difference in the
scales of pay.

Sbrimati A, Eale: What is the pay
of these Anglo-Indian ‘eachers end
how does it compare with non-Anglo-
Indian teachers?

Shri Alageaan: I have answered the
question; there is no difference in the
scales of pay.

8hrl Barrow: May I know if the hon.
Minister is aware that several teach-
ers appointed in the Southerm Rall-
way schools, previous to 1941, will be
recelving smaller ealarles than other
teachers who have the same Qualifica-
tions, are of equal status, but have lesa
experience?

Shr) Alagesan: That is one of the
reagons why there le some delay with
regard to middle school teachers. ANl
these anomalies will be avoided.

Sbri Frank Anthouy: Is the Govern-
ment aware of the fact that revised up-
graded scales were introduced for non-

194

Mr. Deputy-Speaker: The hon. Mem-
ber is giving information.

Shrimati Renu Chakravartly: May I
know why this difference between
Anglo.lndlan snd non-Anglo-Indian
schools? Ia there any difterence in the
facilitles?
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Shrl Alsgesan: No.

8hrl Sarangadhar Daa: May I know
if non-Anglo-Indian children are allow-
ed in these Anglo-Indian scbools?

8Shri Alagexan: I think they can also
study. 1 am not quite definite on the
matter. I shall give the information to
the hon. Member.

8Shrl Frank Anthony: Is it not a fact
that unde? the Constitution at least 40
per cent. of non-Anglo-Indlans smust be
admitted to these schools?

Mr, Dopuly-Speaker: Are we enter-
ing into a discussion now? Is there
any trouble? I want to know.

8hri Frank Anthony: I am stating
this becauee......

Mr, Deputy-Speaker: No, no. Hon.
Members will go to the lobby and dis-
cuss the matter. Mr. Sreekantan Nair

dShrl ¥rank Anthony: I only wi,nt-
ed..... .

Mr. Depnty-Spesker: That is wrong.
One bon. Member makes a sug@esion,
That bas been answered. If the sug-
gestlon {s improper, I would have dis-
altowed that. At the same tispe, if the
hon. Member goes on cacrying a de-
bate with respect %o that matter, let
ggher platforms be chosen for that pur-

3e,

-

gurl Frank Anthony: | wanted to
make this statement that the questions
were based on lack of informatien
v;rhich may create a fsoisapprehen-
sion. .....

Mr. Deputy-8gesker: The hon. Mem-
ber need not go on giving information.
Then I will have to look to him and
not %o the Minister.

8hrl N. Sreckantan Najr: May I
know why five years were allowed to
elapse ao that Government have to pay
tg ecf;l;/e vears now with retrospective
e ?

Mr. Deputy-Spesker: They are not
paylng interest. Next question.

Sh N. Sreekantan Nafir: But, five
years have elapsed.

DEBARRING OF GOVERNMENT DOCTORS
FROM PRIVATE PRACTICE

*982. Dr. Rama Rao: (a) Will the
Minister of Health be pleased to state
whether the Government of India have
accepted lhe recommendation of the
Health Ministers’ Conference held in
1948. regarding debarring of Govern-
ment doctors from private practice?

(b) If so. what are the reasons for
the sald decision?





